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IN THE CENTRAL ADMINISTEATIVE TRIBUNAL AT JAIPUF BENCH:
JA IPUR,

AN , ,
Q' &Nb‘251/97 Date of orders: 3.10.1997
M.A, No.194/97

Manrd lal Bhil son of Shri Mangla, aged
57 yedrs, HSA Jaipur. RI'ﬁ/ZA.
s Applicant
Versus
1, Union of India through its Under Secretary

to Government of Iniia, Ministry of Communications,
D/o Postal, New Delhi.

2. The Chief Post Mister General, Rajasthan Circle,
Jajipur,

3. The Post Master‘General Southern Pegion,
Rajasthan, Ajmer- 305 001,

¢ Respondents

Mr. Maherndra Shah, counsel for the applicant
Mr., M, Rafig, counsel for the rescondents
CORAM

e me——r——

HON' BLE SHRI RATAN PPAXASH, MEMBER (JUDICIAL)

ORDER
(PER HON' BLE SHE.I FATAN PR&GKASH, MEMBER (JiDICIAL)

The @pplicaqnt Shri Manna LAl Bhil has 2pprocached
this Tribur@l under Section 19 of the Administrative
Tribungls Act, 1985 to quach the impugned srder dated

26.7.17996 (Annx,A-1) ordering recovery of Ps, 10,46€/-.

2, Ir is the c2tce of the applicant that the said

damount h3s been p2id by the respondents for the years

1993, 1994,1995 Snd 19%6. The grievance of the applicant

is th3t the impugned o:der has been issued by the
responlents without giving 2an oprortunity to the 3applicant,
Hence, the respondents should be restr2ined from m2king.

any recovery. t
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3. The responddnts opposed this application by £iling
8 written reply to which the 3ppliciant has also filed a
rejoinder, The stand of the respondents h3s been that

in these years the bizic pay of the 3pplicant was in
excess of Rs, 2200/~ i,e, Rs, 2250/- per month 3and as

per letter da3ted 19.3.17291 circulated vide their letter
dated 20,3,1991 (Annx.,F-1) the 3rplicant was not entitled
to be paid the overtime 2llowance for which recovery is

being mide,
4, Hedrd the learned counsel for the p3arties.

5. Since the griev@nce of the applicant mainly is

that the &foresaid amount of overtime is being recovered
from him without giving 3ny opportunity of being heard,

the impugned order should ke quished, In view of

this submission made by the le@rned counsel for the piarties
apd in the interest of jusStice, it is felt that the
#pplic@nt chould ke given @ re3sordble opportunity before
the issudSnce of the impagned order Ann’:xuré A-1, Consequently
the impugned order 3g at Anpexiare A-1 dated 26,7.1996

is hereby quished. The responlents; if they Still persist
for the recovery of the amount mentisned in Annx.A~1, they
~aAn dn 55 only dfter giving due opportunity to the

applicant.

6o Consequently, the 0A is disposed of as above, The
resprondents are directed not to recover dny amount from
the pay of the applicant towarls the overtime allowa@nce
gtarting from the month of Septeambar, 1997 till they

proceed in the miatter further 3s directed above.

7. The 0.A. is disposed of Accordingly with no

order as to costs, M.A. No,194/27 is also dispoted of

accordingly. ' (Q/Q/w FW%—'

(Ratan Prakash)
Judicial Member



